
CENTRAL ADNINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
WB6/9>l' W-nth OA 1850/92

BAlhU ,th-5P 12th of Nove.ber, 1996 ,
Hon'ble Shri S.R. Adjge, «»her(A>
Hon'ble Dr. A.Vedavalli, Member(J)

.. Respondents

OA 1685/91

Shri Ajab Singh T . (Applicant
c/o Shri B.S. '̂ AHvocate) ' (
(By Shri B.S. Mamee, Advocate) ^

versus ,

1. Union of India, through
General Manager y
NE Railway, Gorakhpun-*.T'sfe'

2. Divisional Railway ManagerRespondents
NE Railway, Izatnagar

(By Shri Rajeev Bansal, proxy for jAggarwal, Advocate

OA 1850/92

1. Shri Parkash Kumar
2 Shri Vinod Kumar -'i
3*. Shri Raj Bahadur
4. Shri Sardar Singh -
5. Shri Rais Ahmed
6. Shri Kedar Nath
7 Shri Lakhpat Singh(ill ,x-casu3l labour, c/o^ ...Applicants.-
Shri B.S. Mainee, Advocates

(By Shri B.S. Mainee, Advocate)
versus

Rr„rsu7of Ra"-«-
ShtlnTalCaV. NO. Uelhl

A& .. —
cv, 1 Raieev Bansal, proxv ^or'llrfBlK' ^parwal. Advocate)

ORDER(oral)

Hon'ble Shri S.R. *• potion of law ^nd
Klhtha OAS involve co..on PuestTon of

,d of by a coppon iudge.ent.

A

i,Applicants

Respondents



applic^^ts and Shri Raiaav Bansal, learned proxy counsel
forShrl B.K. Boparual. learned counsel for te
respondents. Both the counsel apree that these pay be

judpepent in OB 2441/91 decided on 26.5.94 in the case
a Ores Vs. uoi & Ors.titled Net Ram &Ors.

HUoose of these OAs wHh a2, Accordinply, «e dispose
. a. 4.es inrlude the names of tneairection to the respondents to include

• the Live Casual Labour Register,applicants m the Liv ^ ^
eligible for such inclusion, m

H.s circular dated 28.8.87 and give engageeent
. as casual labourers as and »hen needthe applicants as cas

arises, in accordance with thei
. register. No costs.

A. Vedavalii)
Member(3)
12.11-96 • -

/gtv/

(S.R. Adige)
Member(A)
12.11-96

•'?S


